C s ENTRAL ADMIMISTRATIVE TRIBUMAL
- PRRIMCIPAL. BEMCH '

06 B17/200%
“Mew Delhi this the 12th day of March, 2003

Hon’ble Smt.Lakshmi Swaminathan, Vice Chairman (J)
Hon’ble Shri v.K.Majotra, Member (&)

Const. Asha Ram,

(RIS Mo.28820456)

RAO MIll. & R.LOLTigon,

Distict Faridabad, Haryvana

Pregsently posted at
¥ Bn.DaP,Pritam Pura,

Hew Delhi.

«Applicant

(By advocate Shri anil Singal )

YERISUS

1. Lt.Governor of Delhi,
Raj tiwas, Delhi.

2. Commissioner of Police,
Poulice Head Quatars,
I.P.Estats, MNew Delhi.

A, additional Crwnm

imszsioner of
Police, O0PS, lica 1csqudrterw
IP Estate, Hew alhi

4. DCP IGT airport,
Mew Delhi
<Respondents
(By advocate Shri Rajan Sharma, learned
counszel through proxy counsel Shri
Ashwani Bhardwal )
ORDER (ORAL)

(Hon’ble Smt.LaK?hmi Swaminathan, Vice Chairman (J)

Meard learned counsel for the parties.

Z. The facts and iss sues raised in ﬁhis.case are
Fllly covered_ oy the judgemént of the Tribunal dated
28.1.2003 in Shyam Sunder VskCommiséioﬁer of Police and
Ors. (D& 1243/2002 ) which has followed the judgement of
the Hmﬁ’ble High Court in CWP Mo.2368/2000 (Shakti Singh

Vs, Union of India).
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3. In the above fTacts and circumstancses of the
case, the penalty orders are quashsd and sst aside. The
case 1is remitted to the disciplinary authority for
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1as8ing appropriate orders on the penalty having rega

-y

to the obsservations in the aforesaid judgsmentg including
Ghakti &ingh’s case (supra) of the Hon’ble High Court
attsr putting the applicant to notice., This shall bs
done within a period of two months ¥rom the date of
receipt of a copy .of this order.
No  order as to costs,
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( V.K.Majotra ) (Smt.Lakshmi Swaminathan)
Member (A) . Vice Chairman (J)



